HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /#5853 ¢] 202 /RGILP Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syma Akhtar
D/O Mubarak Hussain
R/O V.P.O Garnai, Tehsil & District Udhampur

vide notification No. [ /Y 2_  dated _[0_1-20)0 for a period of one year has

been extended till 31.12.2023 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /
\ O/V‘f«))

'
(Mohammad Yasin Belgh)
chlstrar (Adm.)

No:3 8 }18 -8¢$. RG/LP Dated: &§..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Syma Akhtar, Advocate
...... for information and necessary action.

o

, A
Reglstrar (Adm.)
1407



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | #5§ 9] 2222./RG/LP Dated: 28:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Ali
D/O Ali Mohammad Shah
R/O Chrar-1-Sharief, Waza Bagh, District Budgam

vide notification No. @ |2 dated [ S-1o -2/8 fora period of one year has

been extended till 31.12.2023 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
\ Vo AN
ro e
(Mohammad Yasin Beigh)
cgistrar (Adm.)
No: 38F86-93- RG/LP Dated: 1.§-.10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shaista Ali, Advocate

...... for information and necessary action.

oA

£ it
Registrar (Adm.) NS
/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: { F§4 04724)_;_/RG/LP Dated: 2.4.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pardeep Kumar
S/O Kans Raj
R/O Ward No.8, Maszid Mohalla, District Kathua-184101

vide notification No.__ t@ dated [ /— - 20/9 for a period of one year has
been extended till 31.12.2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord /-
y Order \/,W O YA
—

(Mohammad Yasin Beigh)

Regist ﬁ (Adm.)
No: 39 F94-801 re/p  Dated: 2.Q..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Pardeep Kumar, Advocate
...... for information and necessary action.

o b

%
ol

e s

Reglstrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 7.5F %2022 IRGILP Dated: 2810.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chanderkant Khajuria
S/O Yash Pal Khajuria
R/O W.No.16 Shiva Nagar, District Kathua

vide notification No. ﬁ éLl dated “1— pl “%Dr for a period of one year has
been extended till 31.12.2023 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ /
v e

-
(Mohammad Yasin Beigh)
9, Registrar (Adm.)
No:A3R802- ©09-RG/LP Dated: ).§-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping r2cord of the same.

7. Mr. Chander':n ot Khajuria, Advocate

...... for information and necessary action.

-

P
%R/egistr Adm.) ™




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /758 %202¥RGILP Dated: 2910.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vijayandra Slathia
S/O Anminder Slathia
R/O W.No.13, Shastri Nagar, District Kathua

vide notification No._hﬁ% dated lb-c2 2224 fora period of one year has

been extended till 31.12.2023 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

GV

By Order /
\/‘w s "\\Qﬂ)/’)/

-
(Mohammad Yasin Beigh)
37  Registrar (Adm.)

No: 3R Q6. 13- RGILP Dated: 2-8..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi. .
3. Manager, Goverrment Press, Srinagar for publication in the next issue of

Government Gazctte.

4. President, U;sliic. Bar Association, Kathua.

. CPC e-Cour's, Hinh Court of J&K and Ladakh, Srinagar for uploading on
the official wabsite. _ |

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also ke»p: e r>cord of the same.

7. Mr. Vijaya: 7+ “iathia, Advocate

far in’: ~nation and necessary action.

l

0%;/

e ) «"&‘3‘
Registrar (Adm.) P2




HIGH C(‘)URT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | ZSF A2 2/RGILP Dated: 20102022

Provisional admission granted under Advocates Act, 1961 in favour o’f

Mr. Rahul Sharma

S/0O Gwash Lal Sharma

R/O Bhatta Palmar, District Kishtwar

A/P Ward No.59, JK Colony, Paloura, Jammu |

vide notification No._ 520 dated %[~ 202 | for a period of one year has
been extended till 31.12.2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / «+tension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /{/
| . \_/ o A5 7\C ~
/‘) E

(Mohammad Yasin Beigh)
qp,,chistrar (Adm.)

No: 38818 - 2C RG/LP Dated: 2 £)..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi. o _
3. Manager, Goverrment Press, Srinagar for publication in the next issue of

Government Gazaotte.

4  President, Dist.i.! Bar Association, Kishtwar. . |

5. CPC e-Cour's. Hinh Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ _

6. Incharge Chief Likrarian, High Court Wing Jammu/Srinagar for information
and also ke2iina r~cord of the same.

7. Mr. Rahul Sh: = . Advocate

f~rin’ ~mation and necessary action.

m' -
%e istrar (Adm.)



HIGH COURT OF JAMMU & KA

(Exercising powers

SHMIR AND LADAKH AT SRINAGAR

of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /766 9 222 IRGILP Dated:24.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Masood
S/O Mohammad Yousuf

R/O Namblabal, Pampore, Kashmir, District Pulwama

vide notification No. (OY1  dated 09 - - 200D for a period of one year has

been extended till 31.12.2023 after condonation of delay and subject to the

verification of his/her Certificates/LLL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renev:al / exiension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/W

—
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 5@@7)6. 22-RG/LP Dated: 2{3.10.2022 ~

Copy forwarded to the: -

1. Principal Distiict and Session_s Judge, Pluhlyvama.
cretary, Bar Council of India, New Delhi. o '
él ?/Ieanagery Goverrment Press. Srinagar for publication in the next issue of

Government Gazeite.

' Lislrict Bar Association, Pulwama. _ '
g. (Plri-De(Sllde?gtdw‘f: High Court of J&K and Ladakh, Srinagar for uploading on
' icial website. . - ' .
6 tlpihoaﬁ;gé Chief Lirrarian, High Court Wing Jammu/Srinagar for information
. and also keeping “»cord of the same.
7 Mr. Muba:hi- “»so0d, Advocate _ |
- fer ip"~rmation and necessary action. e
| pr /\O'_,}/)/

-
Registrar (Adm.)

A



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

——

NOTIFICATION

No: /28] % 1es2 IRGILP Dated: 2810.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sihrul Islam
D/O Gh Mohmad Banday
R/O Aripanthan, Tehsil Beerwah, District Budgam

vide notification No. 5 /8 dated 8- -2¢2] fora period of one year has

been extended till 31.12.2023 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renev/?! | extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered tiere before.

By Order
\/W g ’\L

ohammad Yasin Beigh)
,/chlstrar (Adm.)

: [.RG/LP Dated: 2.8 10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi. - _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President. Disliict Bar Association, Budgam.
5 CPC e-Courte, High Court of J&K and Ladakh, Srinagar for uploading on

the official websnte.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also ¥ ~~rng rocord of the same.
7. Ms. Siheai 77 m, Advocate

for infermation ard necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[ 242 9] 2e22/RGILP Dated:2£.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Earika Chib
D/O Varinder Singh

R/0O H.No.240, Raipur Satwari, behind Gurdwara, Jammu Cantt., Tehsil
Jammu South, District Jammu

vide notification No. (jS)“ dated OS—€-202] for g period of one year has
been extended till 31.12.2023 after condonatio of delay and subject to the

verification of his'or Cartificntes/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renev:al / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ 0\’%/’\/
157\
«

(Mohammad Yasin Beigh)
Registrar (Adm.)

No; 398 Y2- 4 G. R Dated: 18 .10.2022

Copy forwarded to tn: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Goverrment Press, Srinagar for publication in the next issue of
Governmeint Gazelte.

4. President, J&k i '7h Court Bar Association, Jammu. _

5. CPC e-Co''c. Hirh Court of J&K and Ladakh, Srinagar for uploading on

icial vrebeila. ' .
6. mihg:geaChief | ihrarian, High Court Wing Jammu/Srinagar for information

and also ¥~~pi~ ~»cord of the same.
7. Ms. Ear'lo 77 Advenate

f-in? smation and necessary action. )
------ -
gA°

g
gfgistrar (Adm.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
'OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ ZE4 92622 /RGILP Dated: 2£10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asmat Riyaz
D/O Riyaz Ahmad Bhat
R/O Malyar Pora, Iqbal Colony, Baramulla

A/P Diyarwani, Batamaloo (Near Hope Medicate) Kashi Mohalla Batmallo
(H.No.1512), Srinagar

vide notification No. @ ] S dated 2> | Ll@ﬂ for a period of one year has
been extended till 31.12.2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o
f\é'/w

&

(Mohammad Yasin Beigh)
L Registrar (Adm.)

No: B8R .- ES- RG/LP Dated: 2.&..10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. |
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Asmat Riyazz, Advocate
for information and necessary action. ' ,
\ e
R/ejgistrar (Adm.)\V{ \

ok




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /245 4] 2622 /IRG/ILP Dated:2.9,10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Bashir Bhat
S/0O Bashir Ahmed

R/O Village Southa, Kellar Tehsil Bhalla, District Doda

vide notification No. Lf > f dated 0S-068-De2 | fora period of one year has
been extended till 31.12.2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The rcrevral | extension of provisional licence/lenroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /
k/‘w’\/?wﬂyy

-
(Mohammad Yasin Beigh)
h Registrar (Adm.)

No: 3886L-73. RG/LP Dated: 2-8.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi. o '
3. Manager, Government Press, Srinagar for publication in the next issue of

Governi ot Gazette.

4. Presidei ... [istii.. Bar Association, Doda. '

5 CPC e-(~ris. Winh Cont of J&K and Ladakh, Srinagar for uploading on
the official website. _ . ‘

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and alé' “~npine ~ocord of the same.

7. M. A7 b D hat, Advocatn

for in® =mation and necessary action.

]
. \ W
i{egistm)m
h”




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/F4£4 2 2022/RG/LP Dated:2.9.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Choudhary

D/O Romesh Singh

R/O Vill. Khanpur, Tehsil Ramgarh, District Samba
A/P Preet Colony, Ramgarh itoad, Vijaypur, Samba

vide notification M~. L[ }Q dated ©S- ¢ b->c2ffor a period of one year has
been extended tiil 31.12.2023 after condonation of delay and subject to the

verification of “i~/lizr T-ortificates/LL.2 Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The rer2val [ externsion of provisional licence/enrollment must be

sought before the date of exniry 1inless the absolute/final enrollment as an

Advocate is ordered there betore.

By Ordnr \/ N%/(V
25

(Mohammad Yasin Beigh)
Qﬁ,Registrar (Adm.)

No: 388y - 81~ RG/LP Dated: 24)..10.2022

Copy forwardnrl tn t'har -

1.
2.
3.

o~

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi.

Managecr, Goverrment Press, Srinagar for publication in the next issue of
Govern: onl Gazelte.

Presidc. . ..o . . Bar Association, Samba. _

CPC e/~ 4 'I~h Court of J&K and Ladakh, Srinagar for uploading on

the offici~lvohrite)

Incharc Chief Linrarian, High Court Wing Jammu/Srinagar for information
and alg~ ¥ro macord of the same.

Ms. K 77 Share. Advenate
- in- “matinn and nncessary action.

v b Wi‘g’wﬂyy
yél/egistrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

————

EXTENSION
OF PROVISIONAL ENROLLMENT

—

NOTIFICATION

No: [%52 @Jzo;;uRG/LP Dated: 2.810.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankit Sharma
S/0O Ramesh Chander
R/O Jansal, Tehsil Majalta, District Udhampur

vide notification No. L‘D/& dated BS- cb-2¢2( for a period of one year has

been extendc ' til 31.12.2023 after condonation of delay and subject to the

verification of his’her Certificates/LLL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The e 51 ' oxtensio W o provisional licence/enrollment must be
sought before the date of explry unless the absolute/final enroliment as an
Advocate is o' .cicd there before.

By Ordinr 3
\/ ‘\M
(Mohammad Yasin Bcngh)
Registrar (Adm.)
5 Q@l ﬁﬁ RG/LP Dated: 2.Q .10.2022
Copy forwarc 2" in e
1. Principa: Distiict and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manage-. Government Press. Srinagar for publication in the next issue of
Goveri e ocette.
4. Presidc. . ++io .t Bar Association, Udhampur. _
o. CPC e-~ . 'ligh Crurt of JAK and Ladakh, Srinagar for uploading on
the offici~l vnbsite. . ‘ _
6. Inchara~ Chief ibrarian, High Court Wing Jammu/Srinagar for information
and al- "~~~ record of the same.
7. Mr. & ¢ ¢ na, Advncate
,,,,,, “~rinfarmaticr ard nncessary action. \ ’

a e
Registrar (Adm. )

o

S\

‘x\/m



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
l OF PROVISIONAL ENROLLMENT

NOTIFICATION

NOi/i’é& ‘Jg:g 3/RG/LP  Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asgar Ali
S/0 Mohamad Jaffer Yatoo
R/O Sultanpora, Tehsil Pattan, District Baramulla

vide notification No. M4 > +  dated DC- 0 —2o 2 [for a period of one year has
been extendc ! till 31.12.2023 after condonation of delay and subject to the

verification of ~is/her Certificates/l.!. B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The r¢ »wal | extension «f provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ¢ .cred there beiore.

By Order \

(Mohammad Yasin Beigh)
) Registrar (Adm.)

No:A8A G -92-RG/LP Dated: 2-£1.10.2022

Copy forwarc 2 to the: -

1. Principa’ District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manag~-, Government Press, Srinagar for publication in the next issue of
Govert:imanrt Gazette.
4. Preside. .. i55io0 Bar Association, Baramulla.
5. CPC o u's. t'igh Cor of J2K and Ladakh, Srinagar for uploading on
the offi~'~l ebsite. .
6. Incharc~ Chief ibrarian, High Court Wing Jammu/Srinagar for information
and ale- “annin~ racord of the same.
7. Mr. A. 7 ~dvocate
o irsrmation and recessary action. ‘
L=
o

—
d;}gistrar (Adm.)L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6 Z&;ﬁg 023/RG,/LP Dated:1§.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tasaduo "Tussain Bhat
S/0O Ab. Kariin Bhat

R/O Chountipora Mawer, Bhat Mohalla, Tehsil Qalamabad, Town
Handwara, Disvici- ixupwara

vide notificatio~ *'~. 52| dated Q- £ 2021 for a period of one year has

been extendedi till 31.12.2023 after condonation of delay and subject to the
verification of “i~"or Certificrles/LL.3 Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The re mv:al / extension »f provisional licence/enrollment must be

sought before ‘he date of exniry un'ess the absolute/final enrollment as an
Advocate is oruuicd there beiore.

By Or. ~r / )
T \/W AV i

N S
(Mohammad Yasin Beigh)
c‘[‘Vchistrar (Adm.)

No: 388G G- G05-RG/LP Dated: 2.0..10.2022
Copy forwarc - to th: -

1. Principa! Cistrict and Sessions Judge, Kupwara.
2. Secretars, Bar Council of India, New Delhi.
3

Manag: -, Government Press. Srinagar for publication in the next issue of
Goveriiae it Gnzoette.

4. Preside: t, istr ' Bar Association, Kupwara.

o. CPC e-r i~ "1h Crurt of J&K and Ladakh, Srinagar for uploading on
the offic ~1eb~"o

6. Inchar~~ Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsc ke 2p ™ »ncord of the same.

7. Mr.aead -1 oonin B ot, /vocate

‘e ip - omatien and nhcessary action. o~
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